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“ The present 0.R. has been moved for employment

. !
., . on compassionate ground, The employee said to have died

in the year 1960, The epplication for seeking employment
on compassionate grounds was moved in the year 1968 and
there after another applicaticn has been moved in the year
1969, The applicant kept silence for 10 years, Again he
moved three applications seeking theemployment on the
compassionate gro.nd in the year 1990, The case of the
@pplicant is highly time barred, It is, therefore, dismissed
as being barred by limitation,
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